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[Pandit a  B . Pant]
l o n ^ g  to the non-Hindi speaking 
areas in regard to the public services.

It is hoped that the Commission will 
be able to make their report as soon 
as possible within a year.

M ESSAGE FROM R A JY A  SABHA 
Secretary: Sir, I have to report the 

following message received from the 
Secretary of Rajya Sabha:

"In accordance with the pro
visions of rule 125 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha, that 
the Rajya Sabha, at its sitting 
held on the 4th May, 1955, agreed 
without any amendment to the 
State Bank of India Bill. 1955, 
which was passed by the Lok 
Sabha at its sitting held on the 
30th April, 1955.”

COMMITTEE ON ASSURANCES 

S econd  R eport  

Shrimati Sacheta Kripalaai (New 
Delhi): I beg to present the Second
Report of the Committee on As
surances.

CORRECTION OF ANSWER TO 
STARRED QUESTION No. 2435 
The Minister ot Labonr (Shri Khan- 

dnbhai Desal): With your permission, 
I  wish to make a correction to the 
reply that I gave to starred question 
No. 2435 asked by Shri Bhagwat Jh a  
Azad on the 20th April, 1955.

The correct answer to part (a) 
should be ‘No’ and to parts (b) and 
(c) ‘*39 casual women workers were 
retrenched due to reduction in work” .

HINDU M ARRIAGE BILL-concld.
Clauses 24 to 28

Mr. Depnty-Speaker: The House will 
now proceed with clause by clause 
consideration of the Bill to amend and 
codify the law relating to marriage 
among Hindus as passed by the Rajya 
Sabha. The hon. Minister was to reply.

The Minister in the Ministry of Law 
(Shrt Pataskar): We are now proceed
ing with the discussion on clauses...

Shri Veeniswamy XMayuram-Reser- 
ved-Sch. Castes): On a point of infor
mation, I want to know when the 
Report of the Commissioner for Sche
duled Castes and Scheduled Tribes 
which was held over from the last 
session for discussion in this session, 
will be discussed.

Mr. Deputy-Speaker: This will be
conveyed to the Government. The hon. 
Member might have asked the hon. the 
Home Minister.

Sliri Pataskar; I started replying 
yesterday to the several amendments 
which had been moved to clauses 24 
to 28. I think the main objections that 
could be categorised are with respect 
to the provision regarding custody of 
children in clause 26. With respect to 
that, I would like to point out that there 
is no question here as to whether the 
mother is the proper person to have the 
custody or the father is the proper 
person. All that is out of place so far 
as the present provision in clause 26 
is concerned. The provision is that if, 
unfortunately, the father and mother 
go to court for the purpose of getting 
divorce, the court may under this Act 
from time to time pass such interim 
orders and make such provisions in the 
decree as it may deem just and proper 
with respect to the custody, mainten
ance and education of minor children. 
So the whole matter will be left to be 
decided by the court, with respect to 
the interests of the unfortunate child
ren whose parents do not find it con
genial to continue in married life and 
go to a court of law for the purpose 
of getting a divorce. So, here, we 
need not enter into the question as to 
who is the proper person to have the 
custody of the children. That Is en
tirely a matter to be decided by the 
court.

With respect to the provision in sub
clause (3) of clause 25, about chastity 
particularly, I shall read it:

“ If the court is satisfied that the
party in whose favour an order has




